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Heard shri g.K.panda,learned counsel for the 

applicant: and shd. R. C. Rath, learned Additional. S anding 

ounseL for the Railway Department. 

Applicant a gangman :hallenges the order 

sated 17-6-1997 of the DisCipliflry Authority 

(Annexure-3) removing him from service on the ground 

f his unauthorised absence.AccOrding to him he was 

suffering from Hemi plasia and on the advice of 

the Doctor he was forced to take fill rert from 

10-12-1995 to 111-19973ecause of the illness 

he could not attend his duty, Against the order of 

removal he preferred Departmental appeal under 

AnneU rte-4. Thereafter he preferred this O.A. 

Respondents Department white opposing the 

application on vattous grounds take the stand 

that the pp1ication is not maintainable as no 

Departmental appeal has been ptefered.0n the other 

hand the applicant in his rejoinder reiterated that 

he preferred the departmental appeal. 

Durflg the heariftg,the learned Counsel for 

the applicant 3rought to our NOtiCe two other cases 

of gangrn,wh3 were riJved like the appliCt from 

service on the ground of unauthorised aosence, 

preferred appeal and their appeals were duly 

considered (vide OA NOs. 395/99 and 397/99) , He 

suggested that the applicant should get an 

opportinity to prefer a departmental appeal since 

the department strongly deny his preferring appeal 

earlier. In view of the suhmissions,we dispose Of 

this O.A. with a dirtion to the applicant to 

prefer the departmental appeal within a period of 

30 days from today and in the event of filing 

of such appeal the appellate aut1rity shall dispose 
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of the ape1 within a perIod of 90 dais thereafter 

after relaxing the period of limitation prescri3ed 

under the De1,artmentl Rules and intimete the 

result to the applicant within a perIod of 15 days 

thereafter. 

In the result, therefore1 the oaginal 

Application is disposed of with the observations 

and directions maie above,NO costs.  
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